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~ ~ . It canriot be said when 
t':,,, trial ~ likely to be c6ncluced. 

(b) Serious illness of th'" 'lIcc-Usea 
and 'he dil<rlv,', ~ .. ~ adopted by 
(ler. 

(c) A request has been made to 
the Court and to the Deputy Com-
missioner that the rearing of the 
case may be continued from day to 
day. 

(d) Does not arise. 

6173. Slari :N. R. Deocbare: Will 
the Minister ofEdweau-b.. pleaSed 
to .tate: 

(a) the total number of candidates 
selected under the Science Talent 
Search Scheme on the ~ of the 
examination held in January, 1967 
by the Department of Science Edu. 
cation (National Conucil of Edu· 
cational Re3earch and Training); 

(b) the criteria for selecting the 
candidates; 

(c) whether is is a fact lhat a 
large number of selected candidates 
do not avail of the seolarsbip because 
of their opting for engineering, medi-
cal and other courses: 

-(ci) whether a panel is maintain-
ed for providing chances for students 
who are unlucky to miss selection by 
a few marks so that they can be pro· 
vided with ineentives, in ease certain 

~  candidates do not avail of 
-the IICholarship; IIJ'ld 

(e) if not, the reasons therefor? 

The MInister of Edaeatien (Dr. 

Trliruna Sen): (a): 366. 

(b) Selections are made on 
merit, On the basis of a written test. 
'\ptitude test :and n science pro· 
1!let report. 

(e) Yes, Sir. 

(d) No, Sir. 

feJ 1t would not be .hr·t1\.e n~ 
of (ne Scheme to sehl'cll:lmdidates 
wile are .below the prescribed stall-
dart!, 

Customary Law$ ill Laccadive, 
Minicoy and Amilldivi Islands 

61"74. Sbri Sreedharan: 
Shrj P. C. ~ n  

Will the Minister of Bome Mairs 
lJe pleased to Btate: 

(a) whether it is a fact that the 
judicial administration of the Union 
Territory of Laccadives is b3.sed on 
lhe Regulation 1 of l!H2 in Laccadi-
V.e& .. .on<! J,finicoy Islands (Law) and 
lhe Customltt;r Laws in Amindivi 
Islands; and 

(b) if so, the reasons for :lOt en-
o n~ the Laccadive,. Miniooy and 
Amindivi Islands (Law) Regulation 
1965 and Laccadive, Minicoy and 
Amindivi Islands Civil Court Regu. 
lation. 19 ~ 

The Minister ~  State in the \linis-
Uy of BlIIIle Aftairs (Shri Vidya Cba· 
ran Sbukla): .(a) In the ~'  

and Minicoll Islands civil and cri-
mi u.al justice is administered under 
the Laccadive Islands and Minicoy 
Regulation, 1912 (Regulation No. 1 
of 1912). In the Amindivi Is-
lands criminal cases are dealt with 
under the Code of Criminal Pro-
cedure, 1898, and on the civil side 
the Deputy Tehsildar, tries suits; 
with the help of assessors called 
Muktessars. 

(b) The Laccadive, Minicoy and 
Amindivi Islands (LawS) Regulation, 
1965. provides for the extension of 
121 pre-Constitution Laws to 1be 
Union Territory of Laccadive, Mini-
cOy aru:I Amindivi Islands. and the 
Lacc'adive, Minicoy and' Aminc!ivi 
Islands (Civil Courts) Regulation, 
1965. ,provides for· the .constitution of 
civil courts in the Union territory 
and other cOlUleeted matters. Ex· 
tensive preliminary work was in-
volved for implementing the Regu. 
lations. The work is now nearinr 




